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“Clauses 6 to 46, the Schedule, Clause 
1, the Title and the Enacting Formula 
were added to the Bill."

Shri Sadhan Gupta: On a pom t of 
order. There are certain amendments. 
Let them be form ally m oved, and 
they can be put to the vote, whatever 
happens to them

Mr. Speaker: The practice is that 
whatever amendments w ere being con- 
bidrivd before that time, those am end
ment* will be put to the vote separa
tely A ll others which have not been 
moved will not be m oved. That is the 
practice

Shri Nagi Reddy: A t least those 
which w e want to press for division 
can be voted separately^

Mr. Speaker: No. The time is over 
Whatever practice was there w ill be 
continued.

Shri T. T. Krishnaroacharl: Sir, 1 beg 
to move:

“ That the Bill, as amended, be
passed” .

Mr. Speaker: The question is:

“ That the Bill, as amended, be
passed” .

The motion was adopted.

PURCHASE OF TENTS FOR D IS
PLACED PERSON S’ CAM PS

Shri A . C. Guha (Barasat): Mr.
Speaker, this is about a reply given 
to ti question o f mine regarding the 
purchase o f  tents and the num ber o f 
tents used in the refugee camps. I And 
that up till now  during the last five 
years «b ou t 2 lakhs o f tents were 
purchased up to 1955, and 99,000 
tents have been purchased in 1956, 
and the total amount paid for them 
w ould be a huge sum. There is no 
total given, but 111 1955 they purchas
ed tents worth Rs. 132 lakhs and 
w orth Rs. 135 lakhs in 1956— this is the

biggest am ount in any year— , Ra. 7# 
lakhs in the previous year i.e., 1954 
Rs 31 lakhs and so on. I have also 
quoted any figure for  1956 In that 
year a 'so  the purchase o f tents went 
up to Us 1'35 crores.

17.32 hrs.
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If I refer to anything about this 
matter I think the hon. Minister w ill 
again com e back to his favourite 
theme that after all he has to give 
relief to the refugees and that he has 
to give them some sort o f protection. 
The nam e oi his M inistry is R eha
bilitation Ministry. The question o f 
relief com es only w hen his M inistry 
has failed to discharge the w ork  w hich 
is basically allotted to it, nam ely the 
rehabilitation w ork. W hen rehabili
tation has been delayed or when it has 
failed, only then the question o f  re
lief com ts. It is just an issue w hich  
has com e out o f the failure o f that 
Ministry in discharging its original and 
basic duty.

The Minister o f Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
K hanna): Sir, on a point o f order. 
Undei rule 55 the M em ber can ask for 
elucidation on a matter o f fact. Here 
is 4 question that was put by him. I 
h,we answered that question and 
given the desired inform ation from  
parts (a) to (e ). May I enquire from  
him which part he is objecting to and 
foi which com plete inform ation has 
not been given?

Shri A . C. Guha: Sir, I am also al
lowed to make a small statement

Mr. Deputy-Speaker: These are the 
facts that have to be considered by 
the Speaker when he is admitting the 
h alf-an -hour discussion. When he has 
applied his m ind and allow ed that, 
perhaps it is not the time now  to go 
over it again and giv* a decision w he
ther this ought to have been admitted 
or not N ow w e have to take up this 
discussion for  half an hour and Mr. 
Guha m ay continue.

Shri Balasaheb Patil (M ira j): There 
is no quorum.
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is nothing that can now  be decided 
afresh, and w e w ill have to take up
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Mr. Deputy-Speaker: Let the House 
be counted.

Shri Naushlr Bharucha: Let us ad
journ.

Mr. Deputy-Speaker: Let us see if
w e have quorum.

3hrl Mehr Chand Khanna: I am not
objecting to the ruling given by the 
Chair in admitting this.

sfirl Naushir Bharucha: No p ro
ceedings can go on before there is 
quorum.

Mr. Deputy-Speaker: Let the bell 
be rung—N ow there is quorum. The 
hon. Minister m ay raise his point.

Shri Mehr Chand Khanna: I am not
objecting to the m otion having been 
admitted. I only wanted to say that 
the policy  o f my Ministry, w hether it 
is relief or rehabilitation, is not the 
question1 before the House. A  certain 
question has been asked and certain 
inform ation has been' given. Under 
rule 55(1), if any elucidation is needed 
on a matter o f fact, that can be asked. 
That was the only point I was sub
mitting before you.

Shri A. C. Guha: I think he is m is
quoting something.

Mr. Deputy-Speaker: Rule 55(1)
does refer to elucidation on a matter 
o f fact. Those are the guid'ng princi
ples but who is to determine whether 
certainly it needs elucidation on a 
matter of fact or not? It is for the 
Speaker to decide. He has to apply 
his mind and then alone he can give 
his permission. Rule 55 (3) says:

“The Speaker shall decide w he
ther the matter is o f sufficient 
public importance to be put down 
for discussion, and may not admit 
a notice which, in his opinion, 
seeks to revise the policy o f G ove
rnment".

This question of revision of policy 
has also to be considered when per
mission to admit Is given fay the Spea
ker. So when he has applied his 
mind and admitted the notice, there

the discussion.

Shri A. C. Guha: I would not hav*
raised this question, but yesterday.

Mr. Deputy-Speaker: What the Mi
nister wanted to say and emphasise 
was that there was nothing to be elu
cidated. A ll facts required b y  the 
hon. M em ber in his question had been 
given com pletely. The answer was 
precise and clear and so there was no 
question o f anything m ore being re
quired. He wants to draw the atten
tion o f  the hon. M em ber that he should 
fir^t say— this is his plea— as to what 
is there w hich requires further eluci
dation.

Shri A. C. Guha: M y suggestion Is
this 1 know the Minister w ill surely 
stress that he has been able to give 
relief. But m y point is that the real 
purpose o f the Ministry is not relief. 
The m oney is alloted prim arily fo r  
rehabilitation. When rehabilitation 
hus fail?d only then the question of 
relief comes So, it is not for the 
Minister to take much pride about 
the relief he has been able to give.

Tents com e in with the question of 
relief. Tents are used in refugee 
camps

Mr. Deputy-Speaker: Cannot the 
order be reversed; first relief has to 
be given and then rehabilitation has 
to com e?

Shri A. C. Guha: Previously the
idea was to have transit camps only 
for 6 weeks or months. In 1953, a 
com mittee review ed and reported 
that some of the refugees are in camp 
for one year and they expressed dis
satisfaction. The Ministers’ Com 
mittee also expressed dissatisfaction 
that the refugees should be kept in 
forced  idleness some camp for one 
year. But, here is a case where the 
refugees have been kept in camps for 
5 or 6 years.

About these tents, I do not under
stand w hy these tents have been used 
when these camps have become more
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or less a permanent feature in the
programme of work of this Ministry.
First of all, they are more costly in
the ultimate analysis because the life
of a tent is oP:;cially stated to be one
year. But really speaking the life is
not more than 9 or 10 months. Even
according to the official view after
one year, the price of the tent which
is about Rs. 130 goes a complete
waste. If they can put up small huts

\ nearabour that cost, I think they
would last much longer and would
have been more comfortable for the
refugees.

I' have seen the refugees 'living in
tents. Tent life is most difficult in all
weathers. In summer, it is too hot;
in winter it is too cold and in the
rains they get completely drenched
from above and they also get rain
water flowing on the floor. The tent
is the least comfortable for the refu-
gees to live in. It is better that they
are replaced by some sort of hut-
merits. I think the hon. Minister may
decide what he will do about this.

Then, about the purchase of tents.
This money is given by the Govern-
ment of India and there is an agency
of the Government of India, the Direc-
tor General of Supplies. It is the
policy that all purchases should be
made through this agency. Out of
299,000 tents, we find that only
2,500 were purchased through the
DGS. All the rest, about 297,000
were purchased locally. From
the replies given it is found that
even the local purchases have been
made without -calling for tenders. I do
not think that such huge amounts
should have been spent without cal-
ling for tenders. Firstly, the agency
of the DGS should have been utilised
and even if local purchases are made
they must be -made through calling
tenders, and not purchased through
any particular person or through their
own agencies .as given in the reply.

There are so many production cent-
res run in these camps. There are at
least 5 or 6 production centres parti-
curarly for tents and they have been

spending a few lakhs of rupees if not
crores on these. I think the hon. Mi-
nister must know the correct figure.
I do not know why these tents should ••
not have been produced from these
production centres. We find that dur-
ing these 5 years, only 1500 tents have
been produced at these centres. What
is the cost of these production cent-
res; what is the expenditure incurred
on these production centres all ",these
five years? That is also an informa-
tion ~hich this House should have.

Yesterday the hon. Minister has
said that the names of the worksite
camps have been changed.

Shri Mehr Chand Khanna: I never
said that.

Shri A. C. Guha: He said that since
July there have been no worksite
camps.

Mr. Deputy-Speaker: Not that the
names have been changed.

Shri A. C. Guha: I should say that
is evading a direct reply. I asked him:
where have these men gone? He did
not reply. The men are there.

Mr. Deputy-Speaker: I remember
that a reply was given. Because work
could not be found there, they had to
be taken to the ordinary camps and
they were treated as ordinary dis-
placed persons.

Shri A. C. Guha: That is not true.
But am I to understand that they have
been removed? r
kOMI'.Deputy-Speaker: It may hot

have satisfied the hon. Member, but a
reply was given.

Shri A. C. Guha: Are we to under-
stand that these 43,000 people have
been removed from those sites? I do
not think the hon. Minister is in a
position to say that. I know; I have
personal experience; only they have
changed the name. Are they going to
effect some changes? By rrrerely chang-
ing the name, the hon. Minister will
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not be able to change the charar
of the camp.

About the purchase of Itents, he
say something about the new p
of purchase and also whether
tents are going to be gradually
placed by huts and hutments.
should be done and the earliest i
done the better. I do not wish to ti
much time O~ the House.

Mr. Deputy-Speaker: He ought
leave some tirr , :for others also.

Shrimati Renu Chakravartty: U
rule 55(5) the hon. Member can
a question, No speech is allowed.

Shrimati Renu Chakravartty (B
irhat) : I hope you will permit rrl
put a few questions. I am glad
this discussion has come up.

,I .)

As I go through the answer w
has been given, I find that in :
as many as 96,500 tents had been I
chased through the agency of J
West Bengal Government. If
calculates one finds that each
has cost Rs. 137. The 2,500
which were purchased by the Mi
try of Rehabilitation through I
D.G. S.D. has cost Rs. 123 ~
Actually, in this there has been a l
fiteering of Rs. 13 lakhs, if one t~
it at the rate which obviously I
available to the D.G.S.D. We
there has been a profiteering of R1
lakhs by the agency of the V
Bengal Government. .What is it
Government means by sa~
"through their own agency"? Thi
a very important question, bees
again and again has come up the q'
tion of the corruption of the agen
of the Rand R Department in V
Bengal and we should like to ki
the, real facts. This is one thing
comes absolutely from the facts wl
have come over here.

The second thing is this. We
told that the manufacture of the t
has been undertaken' by the pro:
tion centres in West Bengal. I he
from Mr. Guha that there are
centres that are producing these te
I do not know where they are. B
would like to know whether



not be able to change the character 
o f  the camp.

A bout the purchase tents, he can 
say something about the new policy 
of purchase and also whether the 
tents are going to be. gradually re 
placed by huts and hutments. That 
should be done ajid the earliest it is 
done the better. I do not wish to take 
much time o . the House.

Mr. Deputy-Speaker: He ought to 
leave some tirr^ for  others also.

Shrlmatl Renu Chakravartty: Under 
rule 55(5) the hon. Mem ber can put 
a question. No speech is allowed.

Shrimati Renu Chakravartty (Bash- 
irhat): I hope you w ill permit nfe to 
put a few  questions 1 am glad that 
this discussion has com e up

As I go through the answer which 
has been given, I find that in 1956 
as many as 96,500 tents had been pur
chased through the agency o f the 
W est Bengal Government. If one 
calculates one finds that each tent 
has cost Rs 137. The 2,500 tents 
which were purchased by the Minis
try o f Rehabilitation through the 
D G  S D  has cost Rs 123 only. 
Actually, in this there has been a pro
fiteering o f Rs 13 lakhs, if one takes 
it at the rate w hich obviously was 
available to the D  G S,D. W e find 
there has been a p iofiteenng o f Rs 13 
lakhs by the agency o f the W est 
Bengal Governm ent What is it that 
Governm ent m eans b y  saying 
"through their own agency” ? This is 
a very important question, because 
agdin and again has com e up the ques
tion of the corruption o f the agencies 
of the R and R Department in West 
Bengal and we should like to know  
the real facts. This is one thing that 
comes absolutely from  the facts which 
have com e over here.

The second thing is this. W e are 
laid that the manufacture of the tents 
has been undertaken by the produc
tion centres in W est Bengal. J heard 
fi’Ona Mr. Guha that there are five 
centres that are producing these tents. 
I do not know  where they are. But I 
w ould like to know whether any
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attempt has been made by the Reha-* 
bilitation Ministry to ask the refugees 
to set up production Centre* assuring, 
them that Governm ent w ould buy the- 
tents w hich they produce. I f  this has 
been done, what has been the res
ponse? Or only a few  centre* w hich 
Governm ent have thought fit to e n 
trust these orders have produced' 
these 1,500 tents?

Shri A . C. Guha: In five years.

Shrimati Renn Chakravartty: This
is a time when refugees are wanting 
to find some means o f rehabilitation, 
and there Is a ready m arket for these 
tents. Has any call been made to get 
all sections o f  people to start the 
manufacture of these tents?

The third question I w ould like to 
put.

Mr. Deputy-Speaker: The rule says 
an hon. M em ber can put a question 
but I have allowed more.

Shrimati Renn Chakravartty: W e
have masked m ore than one question

Mr. Deputy-Speaker: May I read
the rule? Rule 55(5) reads:

“There shall be no form al 
m otion before the House nor vot
ing The mem ber w ho has given 
notice may make a short state
ment and the Minister concern
ed shall reply shortly. A ny m em 
ber w ho has previously intimated 
to the Speaker m ay be permitted 
to ask a question for the purpose 
o f further elucidating any matter 
o f fact:**” .

Shrimati Rena Chakravartty: I w ill 
not ask any more questions, I think 
it w ill be rather embarrassing fo r  the 
Minister.

Shri Harish Chandra Mathar (P a li): 
May I know how  purchases are divid 
ed  between th e.C en tra l G overnm ent 
and the State Governments, and w hy 
is it that the purchases are on ly to 
the -extent o f 2 per cent through the 
D.G.S. & D?

Shri Meh* Chand ¥lyiom< Sir, all
the inform atics that w a s  required has

2& AUGUST 1957
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been given in answer to the question 
and I would ask Shri Guha who has 
raised this debate to point out on what 
part of the question proper in
formation has not been supplied. Any* 
how, I have made it clear in my reply 
that in the years 1982, 1953, 1954, 1965 
and 1956 tents have been purchased 
by the Government of West Bengal. 
One thing I want to make absolutely 
clear and that is, that all the 
tents that have been purchased 
have been purchased through open 
tenders. There ia no such thing as 
negotiation, and I am sorry to say that 
the Member opposite has charged the 
Government at West Bengal with cor
ruption.

Shrtanatl Renn Chakravartty: I
should like to know why the lowest 
tender was not accepted.

Shri Mehr Chand Khanna: I would 
like to pay a very high tribute to the 
Government of West Bengal. It is not 
remembered that during these years 
there has been a very heavy exodus 
from East Pakistan. During the year 
1054 the average was about 10,000, in 
1935 it was 20,000 and in 1956 it was 
26,500, so much so that in some parti
cular months like February, 1956, 
50593 persons came out of East Pakis
tan into the eastern zone; in March 
55581 came out, in August 43,000___

Shrhnatt Rena Chakravartty: And
in October, November and December?

Shri Mehr Chand Khanna: If the 
hon. Member will bear with me for 
two minutes I will give all the figures 
I was listening to her questions, and 
if she does not want me to reply to 
her questions that is not very fair to 
me.

Well, Sir, yoy have to take into con
sideration the situation prevailing in 
West Bengal. You have normal re
medies'for normal situations The 
situation has been throughout abnor
mal in the State of Watt Bengal in the 
last three years.

Shri Btanal Ohou (BArrackpore): 
It is normally Abnormal.

Shri Mehr Chand Khanna: When 
you do not know the number o f per
sons who are coming we depend upon 
the mercy of Pakistan. When you 
place an order with the D.G.S. & D. 
certain formalities have to be gone 
into. We have to tell them that wa 
will need so many tents during the 
year. That has not been possible. 
But the authority is vested in the 
Government of West Bengal lor a 
number of years now to meet this ab
normal situation. They had the power 
and the authority given to them by 
the Government of India to purchase 
tents by open tenders. That has been 
done.

Now that things are becoming a 
little more normal we have now taken 
to the normal procedure. The exodus 
has gone down very appreciably. We
have already purchased 15,000 tents 
during this year from  the D G S & D 
and an order for another 15,000 tents 
has also been placed.

Then 1 com e back to the work cen
tres and production centres. We have 
a number of production centres It is 
not only that we are producing tents 
in these production centres, a number 
of other articles are produced which 
are required and for which raw mate
rial is available, tliere is demand for 
such articles. But, as far as these 
tents are concerned, we have to take 
into consideration that there is one 
thing very important Un'ess we have 
water-proof canvass and skilled labour 
in the production centre these tents 
cannot be manufactured. We tried 
to get good water-proof canvass and 
we failed. Last year we have pro
duced some tents in our production 
centres and the number is gradually 
going up. The situation was very grave, 
vis-a-vis exodus from East Pakistan. 
The only thing that we could do than 
was—and to which my friend Shri 
A. C. Guha is taking very serious ob
jection—this. I should have gone to 
the agents of the DGS&D—and placed 
an order, and when these unfortunate 
people had come from East Pakistan,
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mstration did not break down. They
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I should have denied them shelter. 
That was the only option left open to 
me—to go to the normal agency and 
take a long time, and with those peo
ple coming, not in hundreds but in 
thousands—

Shri Blmal Ghoee:—which was 
known.

Shri Mehr Chand Khmsna: It was
known to you presumably. I do not 
know about it.

Shrimjkti Kenu Chs.krarartty: It
was not new. It was there since the 
last two years.

Shri Mehr Chand Khanna: It may
have been known to Shri Bimal Ghose, 
but it certainly was not known to me, 
namely, the details as to the number 
coming from East Pakistan next 
month. It was not known to me. It 
was not known to the Government of 
West Bengal. But my own feeling in 
the matter is this. I admire the West 
Bengal Government for one thing. It 
is for this. The administration of the 
relief department there has been kept 
up to a particular level and the admi-

have done extremely well and J can 
assure the House that, now that normal 
conditions are prevailing, we are re
verting gradually to the normal pro
cedure and the purchase o f the tents 
through the DGS&D as well as through ' 
the production centre will be follow
ed.

But I want to submit one thing. I 
cannot give a categorical assurance to 
the House that nd tents shall be pur
chased in the open market, through 
open tenders by the Government of 
West Bengal, because, if unfortuna
tely the situation again deteriorates 
tomorrow we have to do that.

Shri Bimal Ghoae: The situation
is the same. They are not allowed to 
come.

Mr. Depnty-Speaker: The House
now stands adjourned to meet again 
at 11-0 a.m. tomorrow.
17.57 b n
The Lok Sabha then adjourned til) 
Eleven of the Clock on Friday, th# 
30th August, 1937.




